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12 NoonN |
Statement by Minister correcting the |
reply given in the Rajya Sabha on |
the 16th November, 1977 to Unstar- |
red Question 128 regarding the Na- j
tional Capital region plan, |
!
farion st smave awr gfq otw |
gIais Fwem H Tew it (0 W
tF%T): AraET, W FTU UL AR
T &7 =TT F a2 § faqrF 16 T,
1977 & HITLHHT q97 9891 128 &
ar (@) & wraey ° faw g s_T &
HeW W AH @3 X AT 98 W1 § %
IAH TEATCF T 2T T2 4T |

AW FNE (@) F ITCH Y FF
g7 fF FET TIFR Q@ ALY
ga  feqa g1t & wfn ¥ fagm |
aar arfufsaw cq 7 faqin & &
gifaa fafaat &1 oF oo &0 § )
ST FIF 9T GTeH 2w 2 R R
FTFRIT UEE ST g7 § frog
EECU RV S (R T I o
fegraw, arfufsa®, @wfes gqwt
F fazmm mfs & o fafadi =1 0% J
o Idr 3

|
|
|
|
|
|
|
|

—

|
PAPERS LAID ON THE TABLE ]
|

I. Report (1975-76) and Accounts ot
the Bihar State Forest Development
Corporation Limited, Datna anq Re-
lated paper.

|
II. The Betwa River Board Rules “
1977, J

i

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE |
(SHRI BHANU PRATAP SINGH):
Sir, T beg to lay on the Table: ‘

I A copy (in English and Hindi) |
of the First Annual Report and

Accounts of the Bihar State

Forest Development Corporation

Limited, Patng for for the

period 10th February, 1975 to 31st

March, 1976, together with the Audi- )

tors’ Report on the Accounts and

the comments of the Comptroller
and Auditor General of India there-
on, under sub-section (1) of section
616A of the Companies Act, 1956,
[Placed in Library. See No. LT—
1604/78].

II. A copy (in English and Hindi)
of the Ministry of Agriculture and
Irrigition (Department of Irriga-
tion) Notification G.S. R. No. 22,
dated the T7th January, 1978, pub-
lishing the Betwsa River Board
Rules, 1977, under section 24 of the
Betwa River Board Act, 1976.

[Placed in Library See No. LT—
1699/78].

Certified Account (1974-75) of the
Visvabharati University Santiniketan
and Related Papers

THE MNISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Sir, I beg to lay on the Table
a copy (in English ind Hindi) of the
certified Annual Accounts of the
Visvabharati University, Santiniketan,
for the year 1974-75, and the Audit
Report thereon, together with a state-
ment giving reasons for the delay in
liying the document. [Placed in Lib-
rary, See No. LT-1606/78].

L. Report (1976.77 and Account of
the Hindustan Housing factory jimited
New Delhi and Related Papers,

II. The Urban Lang Ceiling and
Regulation) Eight Amendment Ruleg
1977 ang related paper. ..

faator itz mram sar ofa site
Trta dawa § weg w5 (s m
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AT Y GIAIT ¥ fAga®  gar
aZEar-adaF w1 forfugt afga

1Placed in Library See No. LT—
1703/78].

(IT) 7w wfs (=fasaw
frar qar fafeaws) wfafae,
1976 TV G177 46 FT 7 ( 3)
F menwaaesfa (afasan dar
aur fafqawa) et gutge faan
1977 FTAFT0q F¢ Fred| fHafor
TIT AIIE HATAT HT FIAGEAT
droFrofre o 765 (§), femim
19 feae37, 1977 &1 uww wfg
(stasy T fg=dy ), S 9T uF
FQTEATER® F1TH igd,

[Placed in Library. See No. LT—
1704/781.

I. Report (1976-77) Accounts of
the Modern Bakeries (India) Limited
New Delhi and related papers.

I1. Ministry of Agriculturs and Irri-
gation (Department of Food) Notifica-
tions.

SHRI BHANU PRATAP SINGH:
Sir, T beg to lay on the Table:

I. A copy each (in English and
Hindi) of the following papers, under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(i) Twelfth Annual Report and
Accounts of the Modern Bakeries
(India) Limited, New Delhi; for the
year 1976-77, together with the
Auditors’ Report on the Accounts
and the comments of the Comptrol-
ler and Auditor General of India
thereon.

(ii) Review by Governmenf on
the working of the Company.
[Placed in Library. See No. LT—
1705/78 for (i) and (ii)].

II. A copy each (in English and
Hindi) of the Ministry of Agriculture
and Irrigation (Department of Food)
Notificationg G.S.R, Nos, 768(E) to

[1 MAR. 1978}

on the Table 126

770(E), dated the 22nd December,.
1977, publishing the Corrigenda to
Government Notification G.S.R, Nos.
1528, dated the 16th October, 1965,
1415. dated the 14th September, 1967
and 1597, dated the 29th August, 1968,
respectively, under sub-section (3) ot
section 44 of the Food Corporations
Act, 1964,

[Placed in Library. See No. LT—
1609/78].

1. The Drugs and Cosmetics (Sixth
Amendment) Rules, 1977

II. The Prevention of Food Adulte-
ration (First Amendment) Rules 1978,

e P afane s dxem ¥
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swe, 5 omrasy swefa & frefafeg
T T 9TH 97 @A

I wiofy =iz gargw gadT
afafaaw, 1940 Fr g177 38 &F WA,
g fa s garEs AT (gt )
faam, 1977 +t gF1fom FTA 1=
areg M qf @ Feqrr g3Ted
(e a fawmr) &1 wfym=ar
TroFTofToHo 19, faaid 7 s=adY
1978 &1 um-uF Wl (Farayr
fz=r #) 1
[Placed in Library. See No. LT—
1556/78].

I1. g sfassr faareor
wfafsam, 1951 F a3 2397 39-
gl (2) & wehw @y wafaogo
frarzor (waw gogw)  frow,
197 8 F! THTfo HTA FTefr egroey
T afXaTe Foaror garem (waten
fawtm) =1 wfrgsar wroFrefro
do 36 (%), famts 21 srHadr
1978 1 UF-UF qfq (A4 v
fgwr ®)

[Placed in Library. See Nvu., LT—
1652/78].



